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Title: Statutory resolution regarding disapproval of Sugar Development Fund (Amendment) Ordinance (No. 4 of 2008) and Sugar
Development Fund (Amdnement) Bill, 2008 (Resolution Withdrawn and Bill Passed ).

oft flsot Ris (Saf¥en) : sureigr w8icer, & siuehl smsm A yzam wzar §:-

"5 are 2w 5 wead, 2008 @ Ircuftr gt gyt doft Rt forfér (ziolerer) arener, 2008 (2008 @t Juias 4) @i forzofalicel
wcht &) ..(Interruptions)

oft go1 Rpeilz fopardt (ufl): surasr #Ekea, 321 v e o R & e . .. (Raumr)
Jurenel Asice : ot S, St sifae 3 smu el anT 2@ s &)
a€ | (cexamon)
MR. DEPUTY-SPEAKER: Nothing is going on record except what Shri Mohan Singh says.
(Interruptions) 8€; *

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): Sir, I beg to move**:

"That the Bill further to amend the Sugar Development Fund Act, 1982 and the Sugar Cess Act, 1982 be taken into
consideration."

MR. DEPUTY-SPEAKER: Motions moved:

"That this House disapproves of the Sugar Development Fund (Amendment) Ordinance, 2008 (No. 4 of 2008)
promulgated by the President on 5 February, 2008."

"That the Bill further to amend the Sugar Development Fund Act, 1982 and the Sugar Cess Act, 1982, be taken into
consideration."

* Not recorded

* * Moved with the recommendation of the President

SHRI SHARAD PAWAR: Mr. Deputy Speaker Sir, I wish to inform the House that the sugar season 2006-07 had unprecedented
surplus production of sugarcane, which resulted in an all time high production of about 283 lakh tonnes of sugar against an
estimated domestic consumption of about 190 lakh tonnes.

The surplus production of over 90 lakh tonnes in 2006-07 coupled with an unviable international market where sugar prices
were quite low because of an international surplus of about 110 lakh tonnes and an expected surplus production of cane and
sugar in 2007-08 sugar season in India and abroad resulted in depressed sugar prices to the tune of Rs.450 to Rs. 600 per
quintal in the country. The sugar factories incurred substantial losses and were unable to pay cane dues resulting in accretion of
cane price arrears of farmers.

The cane price arrears in June 2007 were Rs.4964 crore. Under the circumstances, the Central Government had to intervene
to dispose of the large surplus of sugar. The Government announced a) financial incentives for exports of sugar and b) creation
of buffer stock of 50 lakh tonnes and announcement of buffer subsidy for maintenance of the same, with the objective to
stabilize prices and improve liquidity position of the factories, so that the arrears of farmers could be cleared.

However, since the sugar surplus was so high and international market still unviable, the cane price arrears of cane farmers



continued to be alarmingly high, despite the steps taken by the Government. There was, therefore, urgent need to further assist
the factories with more liquidity support so that the cane dues of farmers could be further cleared.

Decision was accordingly taken by the Government to give loans from banks to the factories against notional excise duty on
total production of sugar in 2006-07 and likely production in 2007-08 sugar seasons, with the condition that the loan would be
used to pay the cane arrears/dues of farmers. Interest rates of 12 per cent per annum made the loans unattractive and
considering that the scheme would be a non-starter, the Government decided to provide full interest subvention on the loans.
Without the assurance from the Government regarding the interest subvention and payments of the same within the financial
year, the banks seemed reluctant to extend the loans to avoid the liability from appearing in their balance sheet for 2007-08.

Considering the importance of the scheme and its implications for the cane farmers, the Government decided to provide the
amount on account interest subvention to the extent of 5 per cent per annum from the budget, and allowed payment of the
balance of interest subvention up to 7 per cent per annum from the SDF.[MSOffice25]

Due to heavy losses incurred by the sugar industry during 2006-07 sugar season, the factories did not have adequate
working capital or funds to start their factories in time for the 2007-08 season. The delay resulted in diversion of cane to gur or
khandsari manufacturers - where the farmers got lesser price for their cane - and in delayed harvesting, which resulted in delayed
sowing of wheat crop. The Parliament was not in Session and the farmers were agitating for their dues, and the factories needed
funds quite badly, sometimes to even start crushing of cane.

Therefore, Mr. Deputy Speaker Sir, enabling legislative amendments to defray interest subvention and augment the SDF
corpus right from 2007-08 financial year, were accomplished through the Ordinance. The Government decided to promulgate the
Ordinance without further delay so that the loans get released without actually waiting for the Parliament to meet and pass the
necessary legislative amendments.

With the steps taken by the Government by way of buffer subsidy, export assistance and now the loans from banks including
interest subvention, the sugar mills have been able to clear a substantial amount of the cane arrears of the farmers. As per latest
figures received from the States in 2008, the arrears, excluding current year's dues is about Rs.1090 crore.

I wish to submit that the Ordinance was promulgated by the President of India on sth February 2008. Banks have already
sanctioned about Rs.2482 crore from then with another Rs.464 crore of loan proposals in the pipeline for sanction. Payments
have already begun being made to the farmers for the arrears against the sugar season of 2006-07 as also for the cane supplied
in the 2007-08 season.

Had the Government not promulgated the Ordinance, about crucial two months would have passed with further
accumulation of the cane dues of the farmers. Some sugar factories would not have got started or started later, resulting in loss
of cane crop and loss of time to farmers to sow another crop.

Sir, in the end, I may emphasise that the Ordinance has been promulgated in public interest with the sole objective of
clearing cane price arrears of farmers, mostly small and marginal, and also ensure timely payments against cane supplies in
2007-08 sugar season.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN
DASMUNSI): After this legislative business is disposed of, we have two other items in the List of Business; Forward Contracts
Regulation (Amendment) Bill and Prasar Bharati (Broadcasting Corporation of India) Amendment Bill. On behalf of the
Government I have today requested the hon. Speaker in writing that Forward Contracts Regulation Bill we would not like to take
it up today and the last item regarding Prasar Bharati we would like to take up today.

MR. DEPUTY-SPEAKER: We will see that later after this Bill is disposed of.
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DR. BABU RAO MEDIYAM (BHADRACHALAM): Mr. Deputy-Speaker, Sir, I thank you for giving me the opportunity to speak on
this Bill. I oppose the Statutory Resolution disapproving the Ordinance and I would like to support the Sugar Development Fund
(Amendment) Bill. This is a welcome measure. While supporting this Bill, I would like to voice some doubts and also give some
suggestions to the Government.

Sir, production of sugar and sugarcane has increased during the last two crop seasons, but the market price of sugar has
decreased. This goes against the market rule and so, between the end product sugar and sugarcane which is the raw material,
the farmer is the worst sufferer because he is being linked with the industrial interests. The Sugar Development Fund which is
intended to help the farmer is primarily given to the sugarcane crushing units and that too at the market price of the end product,
not at the buying price of sugarcane.

Today, the condition of sugarcane growers is very miserable. For example, in my own State of Andhra Pradesh there are about
4,25,000 sugarcane growers. This year they are not able to plant sugarcane and almost out of 6 lakh acres usually planted, this
time in 90,000 acres they are not able to plant sugarcane.[R33] [r34]They are in indebtedness and there are over dues for the last
two crop years. They have not been given their dues properly by the industries. So, almost Rs.65,000 crorer are due to the
sugarcane farmers in my State.

While, in almost 38 units, where sugarcane crushing is going on, people are getting loans, subsidies on transport, etc. and
so many other benefits, the actual grower is at a loss. He is not able to grow more now. He is almost on the verge of
indebtedness and burning his own crop instead of sending it to the factory. The factory people are not giving cutting permission
at the right season and are also deceiving the sugarcane growers. In this respect, I would like to humbly submit that a separate
fund should be allocated for the growers and this should be separated from the crushing units. That will be very useful to the
growers.

Secondly, the Minimum Support Price, which is being promised, is not being observed by the crushing units. They are
paying less than Rs.950 per tonne, whereas the recommended amount is Rs.1,500 per tonne. The M.S. Swaminathan Committee
recommended for Rs.1,800 per tonne, but it was never followed in any part of the country. Hence, the remunerative price should
be ensured and should be given in time to the cane growers. This should be given separately.

While supporting this amendment Bill, I would like to submit that the 'L' Formula, which is supposed to help the cane
growers and is not being declared so far, should be declared as early as possible. The farmer is still at a loss. So, I would like the
Agriculture Ministry to look into this formula and declare it immediately and thereby help the farmers.
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SHRI BRAJA KISHORE TRIPATHY (PURI): Hon. Deputy-Speaker, Sir we are now discussing the Sugar Development Fund
(Amendment) Bill, 2008

The Sugar Development Fund Act, 1982 was enacted to provide for financing the activities for development of sugar industry and
for matters connected therewith or incidental thereto. Now, a proposal has come to provide loan from the Sugar Development
Fund to the sugar mills and to the sugar industries. I would like to know from the hon. Minister as to how much money has been
provided to the sugar industries after 1982 and also - 'incidental thereto' means indirectly assisting to the farmers — how much
he has provided assistance to the farmers.

Sir, as per the latest Economic Survey that has been placed in Parliament, cane arrears, as a percentage of the price, have been
increased to 6.2 per cent, and the outstanding dues has been estimated at Rs. 1,830 crore. The outstanding dues of the farmers
who have not got their price is Rs. 1,830 crore are now in great difficulties. Now, the hon. Minister and the Government are very
much interested to provide interest free loan to sugar industries. But, I think, they are not concerned about the farmers.

The loans from the Sugar Development Fund (SDF) are given to eligible sugar mills for expansion of capacity,
modernization/rehabilitation of plant and machinery as well as technological upgradation. In order to make this Fund more
popular and acceptable to sugar factories, the Government amended the SDF Rules in 2002 for better utilization of the important
by-products by deciding to give loan from SDF for production of ethanol and bagasse based co-generation of power.[h37]

So, to produce ethanol and alcohol, which would ultimately help in generating power, the loans from the SDF was provided, and
the Act was amended by this Parliament in the year 2002.

Sir, I would like to know from the hon. Minister as to how much power has been generated by way of providing loans to this
industry; and how much ethanol and alcohol have been produced by them, which would ultimately help in refining the petrol and
diesel. I would also like to know whether the Government has made any estimate of all these thing to see that this SDF has been
better utilised for the purpose it has been provided for.

Sir, the Centre has increased the Excide Duty on sugar by Rs. 9 a quintal in this Budget. The additional duty would make the total
excise levied on sugar as Rs. 95 a quintal. Together, with cess there would be a burden of Rs. 97.85 a quintal. But ultimately who
is going to bear this burden? It is the consumers. It will not be borne by the sugar factories. It is the consumers, who would be
taking the burden of Rs. 97.85 per quintal, by taking sugar. Now, this loan would be provided to the sugar industries.

The dues pending on farmers in the form of loans is about R.2,000 crore, which is not being paid to the farmers. They are also
suffering greatly. They are also in a very distressing condition.

At the moment, as per the figures of 301" September, 2006, there are about 582 sugar factories in the country, of which, 317 are
in the cooperative sector; 203 are in the private sector; and 62 are in the pubic sector. So, most of the sugar mills are in the
cooperative sector. But the loans mostly that have been provided, are to the sugar factories in the private sector, so far. Of
course, some sugar mills in cooperative sectors have also been provided, but most of the loans have been given to the private
sectors. In one way, we are helping the sugar industry. Yes, it is also necessary, otherwise, this industry would not survive, the
farmers would not be able to take the advantage of utilising their sugarcane. I do not say that it is not necessary. But if you see
the answer to a Question put in the Parliament, it is replied that the loan from the SDF has been provided to a limited number of
States only. Other States have not been provided with this loan from the SDF or for that matter, any other assistance. As far as
Orissa is concerned, there is no such figure, which says that the loan has not been provided to Orissa, it is said in the answer. 1
do not say that Uttar Pradesh or Maharashtra should not be provided with such a loan. Of course, they are producing more
sugarcane. My point is that there are other States like Punjab etc., which should also be given more. Similarly, other States also
should be given such a loan from the SDF, so that their sugar industries and farmers are also benefited out of it.

Sir, the Central Government fixes the Statutory Minimum Price (SMP) for sugarcane. Then, we have the State Advisory Boards,
which are also doing price fixation. But if we look at the condition of the sugarcane farmers, it is very much pitiable and
deplorable.

The present battle between the sugarcane farmers and the mill owners centres on price. The Government is providing so much of



assistance to the sugar mill owners, with the sole intention that it would ultimately help the sugarcane farmers. [r38]

But so far as price is concerned, they are not providing the real price to the sugarcane farmers as per the Statutory Minimum
Price that is fixed by the Government of India or at the State level, the State Advised Price Fixation Body which are fixing the
price. That is why, of course, the sugarcane farmers are ultimately going to the Supreme Court, the apex court. A number of
Hon'ble Members have also discussed this thing. But that price is also not being provided by the mill owners to the farmers.

While the farmers claim that they are not able to recover the cost of cultivation, the mill owners say that cane crushing is not
viable after buying the crop. So, this is the situation. While farmers are telling that whatever they are investing, leaving apart their
labour, they are not getting the price. They are investing in this crop but they are not getting the price so far as their investment
is concerned.

As per the latest Economic Survey, I have already said that outstanding is pending to the tune of about Rs.1,830 crore. There is
one thing because this is happening. The network for the cane cooperative societies, which was working mainly for the farmers'
interest, has now completely collapsed. The Government has not shown any interest. The State Governments are also equally not
taking so much interest. This network could have ultimately helped the sugarcane farmers' interest. Since that cooperative society
body has completely collapsed, they are not coming forward to purchase sugarcane from the farmers directly. So, naturally, the
farmers are selling to the middlemen. In U.P. alone, their farmers' organisation has told that they are in a position to sell only at
the rate of Rs.50 per quintal. Where? It is to the middlemen because the mill owners are not purchasing directly from the
sugarcane farmers. So, they are compelled to sell it to the middlemen in a very distress sale and at a very low price. It is because
the network of cane cooperative societies has completely collapsed, and hence they are selling to the middlemen. That is the
situation now.

So, I would like to know whether the Government will declare any package for the farmers also. They are not interested in this.
Through this Sugar Development Fund, now we are providing all assistance to the sugar mill owners and their factories. But so
far as the farmers' distressed condition is concerned, we have discussed that. We, all the Members cutting across Party, are
discussing the pitiable condition of these farmers. They are not getting their price. Whatever price that is fixed, they are not
getting that price. They are also not getting their arrear dues for years together. All these things are now compelling the farmers
to shift to other crops. Some of the farmers' organisations have declared that in future they will shift their cultivation from
sugarcane to either wheat or rice or any other crop. So, the situation will be like this. When the farmers of Brazil and other
countries are completely competing with the farmers of our country quite well and they are selling at a very low price in the
international market, our sugarcane farmers will not be in a position to face the farmers of other countries because whatever
subsidies and incentives that the other countries; are providing to the sugarcane farmers of their countries are not being provided
to our farmers.

That is why I want to know what type of package the Government is interested to declare for the farmers. I also want to know
whether the other States, which are not availing the fund from the Sugar Development Fund, like Orissa, should also be provided
from this Fund to develop their sugar mills and industries.

SHRI SURESH PRABHAKAR PRABHU (RAJAPUR): Sir, I have given a notice for disapproval of the Ordinance that was issued.
Though I broadly support the contents of the Bill, I really fail to understand why there was a need for issuing an Ordinance on

4™ of February. I just heard the statement of the Minister that it was issued because to protect the interests of the farmers who
were agitating, who were demanding their dues for the cane supplied to the sugar factories and there was a law and order
problem. The factories would have failed to start the crushing season, and therefore they had to do it.[m39]

If I recall, the last Session of the Parliament ended in the last week of December, almost close to that. Therefore, the Bill of this
type could have been introduced in the last Session of the Parliament rather than issuing an Ordinance. Sir, I always feel that
Ordinance should be used as a rarest of the rare occasion because Ordinance takes away the right of the Parliament to decide on
an important issue like this, and if the Ordinance is issued, it is like a fait accompli for the Parliament to really convert it into a
law. Therefore, I really oppose the promulgation of the Ordinance, and therefore, I had given the notice.

Sir, there is already a huge agrarian crisis engulfing our rural India. We have been worried about the fact that agricultural
production is stopping. We are also worried that yields are falling and the farmers are not getting remunerative prices. As a result
of which, the production is not increasing at the rate at which we wanted. It is also threatening our food security and creating a
lot of other economic issues. As we discussed the other day, the share of agriculture in GDP has fallen to 18.5 per cent now. So,
we need many ways to tide over this.

One of the ways we thought of doing is to do agro-processing. We thought that agricultural production need not be just



sold in the market in the primary form but it should be processed and therefore, the farmers will be able to get a value for not
just the produce that he is selling but also for the finished product which will be sold in the market as an agro-processed good.

It is also true that in India almost more than 30 per cent of our agricultural production is lost because of not being processed
adequately. Therefore, sugar is one of the very important agro-processed products, and that is what we really started doing it
many years ago and in a way we are successful in that. But we always have faced the problem in sugar industry. Therefore, sugar
industry needs a different type of treatment.

It is true that sugar passes through a cyclical form. Every three years or four years, the production increases so much that
the prices fall. Since the prices fall, therefore, the farmers do not plant sugarcane in the next following season. Then, over a
period of time, again the production falls. The prices go up, and then again we have to provide such incentives. So, I think this is
the time that we really need to think about re-vitalising sugar industry, not just in the form of this--which I will come to it later--
but also in the form of making sugar, that is, cycleability through which the sugar industry always gets affected.

How do we get over that, is something the Government must see, and for that, probably, we need to look at the possibility
of making the cropping pattern change, give proper notice to the farmers that you do not plant so much, so we will not have a
problem. We also really need to look at that. For some time we are thinking that probably, we can import to tide over the
problem. But that is not the solution because we need our own agricultural production. So, the Government must think about a
long-term sustainable nature of making sugar so that the sugar industry will not pass through these phases like many other
industries which pass through such cyclical form.

Sir, this particular Bill seeks to amend Section 4 of the Sugar Development Fund Act. It was passed in 1981, In 1982, we had
amended this Act to bring buffer stock as one of the qualifying items to receive the funds from this. In 2002, it was amended for
exporting the sugarcane and for that to provide internal transport and supports like that. Then, we also amended it for co-
generation and for alcohol and ethanol. But this is the first time we are amending this Act for the purpose of paying money for
the sugar factories to run their operations.

This is actually the law, the Act which was passed primarily for strengthening the sugar factories to do research and
development, to increase the profitability, to bring in some sort of a capital expenditure, though as I mentioned, earlier we also
mentioned the revenue expenditure. But to pay for actual working capital of the sugar factories by paying from the Sugar Fund is
something which I think really defies the very purpose for this Act. Therefore, we should really try to find out how we can use
this Sugar Fund to make sure that the sugar factories are strengthened on a long-term basis rather than paying for the revenue
expenditure which will not be in the long-term interests of this country.

Sir, I was talking about making sure that sugar industry itself is re-vitalised. We had an Economic Survey which was presented to

the Parliament on 20t of February in which we have seen that the Finance Minister talking about decontrol of the sugar
industry.[m40

In that Economic Survey, we have seen that the hon. Minister of Finance was talking about decontrol of the sugar industry. This
is something which I would like to know from the hon. Minister who probably is one of the few persons in the country who
knows the sugar industry on the palm of his hand. I do not think there are many other people who know this. I would like to
know from the hon. Minister as to what is the long-term plan. Are we thinking about decontrolling the sugar industry which is
what is mentioned in the Economic Survey? If it is so, then, is this the solution of providing a sugar fund? Is this a solution to
that problem? We really need to know about it.

The other issue is to increase the amount of money from Rs. 15 to Rs. 25 to augment the sugar fund. It is absolutely required
that we need support for the sugar industry. There is no doubt about it. There are no questions about it. But, who should fund
that support? I want to know whether it should be from the consumers or whether it should be from the Government. I think
that the Government has to provide for it and should not really talk of the charges on the consumers to make that happen.
Therefore, I really think that the Government should now really focus on how to diversify the portfolio of the sugar industry.

Sir, Brazil is one of the largest producers of sugar in the world. Brazil popularised one of the great bio-fuels called ethanol on a
long-term basis which is now blended worldwide into the fuel that we use for transportation. I think ethanol is something which
has now become one of the principal sources of revenue for the sugar industry in Brazil. You really need to do something like this
in India to make sure that the sugar industry in India stands on a long-term footing, on a basis that will not suffer such type of
cyclibility. That is what is really required to be done.

I know Cuba used to be, once upon a time, the largest producer of sugar in the world. What happened after a few years of the
so-called new regime that was there? Now there is a change of regime in Cuba as well. Fidel Castro's brother has taken over. He
is already talking about reforms. Suppose, for example, Cuba starts investing more into the sugar industry, then start bringing



more sugar into the market, what will happen in the world market? We really need to look at that also and probably we need to
be careful about drawing our strategies about the sugar industry in future.

Sir, sugar industry in India and predominantly in Maharashtra is controlled by cooperatives. That is a very welcome thing because
cooperatives ensure that the farmer gets a share in the produced crop that goes into the sugar mill. Therefore, he is not only
getting the price for sugarcane but he is also getting part of the profit that the sugar mills make in terms of selling the sugar. But,
cooperatives, generally in India, are suffering a great deal these days. We need to revitalise these cooperatives. We need to bring
the spirit of cooperative which drove this movement a great deal many years ago. Therefore, we need to find out how the
cooperatives themselves can be revitalised. If that does not happen, then probably the structure through which the sugar industry
operates will not also get the cooperation. Therefore, this is something which we will need to do.

Sir, 1, therefore, support the Bill. I feel that some sort of support is required for the sugar industry. But I sincerely hope and wish
that the hon. Minister, as I said earlier is one of the most qualified persons to look into the issues, will be able to apply his mind
to make sure that the sugar industry is properly revitalised.
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DR. M. JAGANNATH (NAGAR KURNOQOOL) : Thank you Mr. Deputy-Speaker, Sir. I rise to support the Bill with a few reservations.
The Bill is intended for the overall development of the sugar industry and matters concerned therewith and increasing the cess
from Rs. 15 per quintal to Rs. 25 per quintal. It looks like that though the Bill has taken care of the cases of factories and other
institutions, yet it has not exactly taken care of the farmers. I think the Bill does not have anything to say about the farmers.

As usual, like any other agricultural produce, the sugarcane producers have been neglected throughout the country as well as in
my State of Andhra Pradesh, particularly in the areas of Telengana — Medak, Nizamabad, Adilabad and Karimnagar districts
where they grow sugarcane. It is because as no reasonable MSP is given either by the Central Government or the State
Government to the sugarcane growers, they are distressed as usual like any other farmer and they are forced to commit suicide.

Apart from this, a strange thing is happening. In any agricultural produce, if anybody purchases it from the farmer, the price will
be paid then and there itself to help the farmer. But a strange thing is happening with respect to the sugarcane growing farmers.
The fact is any institution who purchases the sugarcane from the farmers, they do not make the payment on-the-spot. But they
will ask the farmers to wait till such time that the crushing season is over. Depending upon the rate they get, they will be paying



to the farmers. At times, it is happening that the investment that the farmer is making on the sugarcane growing, he is unable to
get that much also and he is forced to commit suicide. This is happening. [k42

It is alleged that nearly Rs. 65,000 crore are due to the farmers only in Andhra Pradesh. If that is the case, you can assess how
much it could be throughout the country. This is a very wrong thing. In case of paddy, it is being paid. I would request the
Government of India, and hon. Minister is also here, not to wait till such time the crushing season is over and to make payment,
depending on the rate prevailing at that time. The farmer should be paid there itself at the prevailing rates.

Recently, Swaminathan Commission has submitted its report suggesting that Rs. 1,800 should be given to the farmers. There has
been a long delay. If such type of things are accepted, based on that, the farmers should get payment there itself. Recently, the
hon. Finance Minister has announced waiver of loans for farmers. This should also apply to sugarcane farmers. The MSP should
be announced to the tune of Rs. 1,800. Only then the problem of sugarcane growers will be solved.
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"&€|The hon. Supreme Court on Wednesday directed mill owners in Uttar Pradesh to pay cane growers their dues
by fixing the price between Rs. 115 and Rs. 123 depending upon the quality for the season 2006-2007a€,"

ad 2006-07 3 ftstor 6t et @t o1¢ 2 afiz Aisr DI or ot 52wt sefbare fben ) 321 @G a1 32 YRor 3 EE-IE o oft wer 8: "HC scraps UP
Government's price order." 3ogior ez 2:

"3€Ithe State Advised Price (SAP) of sugarcane for the 2006-2007 season of October-September. The court also
recommended the constitution of a committee headed by a retired judge to calculate sugarcane prices afresha€;"
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"a€!In the 2006-2007 season, while cane prices were raised about 8 per cent, sugar prices fell 30 per cent due to a

bumper harvest. As a result, all sugar mills in the State reported a loss for the first two quarters of the current
financial yeara€!"
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SIg1 (b cliYal @ KT 3, ciidtel & @iz 3 sy fae #icft oft o war &, Implement sugar package. =1 gae foe #ict oft of 13 weadl, 2008 @t war
8| In the Business Standard of 13 February 2008, Shri Chidambaram told banks to implement sugar package. It states :

"The Finance Minister Shri P. Chidambaram today asked public sector banks to implement the interest-free loan
package announced for sugar millsa€}"

"Punjab National Bank, Indian Overseas Bank and the Indian Bank have implemented the package. Others have
been advised to complete the exercise soon.

In December, Government notified a package allowing sugar mills to avail of interest-free loans."
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"Government disappointed with the response for Sugar Development Fund."
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"The poor response from the sugar industry to the Sugar Development Fund for the modernization or expansion of
plants has disappointed the Union Government."
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MR. DEPUTY-SPEAKER: Shri Shailendra Kumar, please be very brief and conclude your speech within three to four minutes.
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MR. DEPUTY-SPEAKER: Has the hon. Member Shri Mohan Singh leave of the House to withdraw his Statutory Resolution?
SEVERAL HON. MEMBERS: Yes.
The Statutory Resolution was, by leave, withdrawn.

MR. DEPUTY-SPEAKER: The question is:

"That the Bill further to amend the Sugar Development Fund Act, 1982 and the Sugar Cess Act, 1982, be taken into
consideration."

The motion was adopted.
MR. DEPUTY-SPEAKER: The House will now take up clause by clause consideration of the Bill.
MR. DEPUTY-SPEAKER: The question is:

"That clauses 2 to 4 stand part of the Bill."

The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Clause 1 Short Title and

Commencement
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The Taxation Laws (Amendment) Bill 2, ag & @2 amen g; The Produces Cess Laws (Amendment) Bill =1z sft 3 2 amen &) The
Marriage Laws (Amendment) Bill, 2001 = sft 3 ¢z smen §; The Indian Divorce Act and The Parsi Marriage and Divorce Act &, @
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aeifds Jcol 3 A fbdt oft usr 3 3, MU w2 AR Al &H IRkl B, G0l fr & Al sy WHelol DS, gl w1 DR Bl siesn i Adel B AR
22oft 3its fereft yfdzen sii Reurft wrt 6 sisftear it 36 & o woft 23ft aga-aga g,

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): Mr. Deputy-Speaker, Sir, it is difficult to accept this proposed suggestion. The suggestion is, "in page 1, line

2, 'for Sugar Development Act, 2008', substitute 'Sugar Law Amendment Act, 2008" In fact, this particular law is there for a
number of years with the same name. There is no law titled as Sugar Law Act. The proposed Bill seeks to amend the Sugar
Development Fund Act, 1982 and the Sugar Cess Act, 1982. The Sugar Development Fund Act seeks to provide finance to the
activities for the development of the sugar industry. The Sugar Cess Act, 1982 was enacted for the imposition of the cess on
sugar for the development of the sugar industry. In other words, both the Acts have been enacted for the development of the
sugar industry by way of providing the Sugar Development Fund. The sugar cess collected as provided by the Parliament was to
constitute a fund for the development of the sugar industry.

Therefore, it was thought proper to keep the title of the Bill as Sugar Development Fund (Amendment) Bill, 2008. Moreover, after
passing the Bill, the proposed amendment will be incorporated in the respective Acts. The proposed amendment at the title of the
Bill would not affect the legislative intention and that is why it is very difficult for me to accept the hon. Member's suggestion. So,
I appeal to him that he should withdraw this amendment.

MR. DEPUTY-SPEAKER : Now he has given a detailed reply. So, you may withdraw your amendment.
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MR. DEPUTY-SPEAKER : I shall now put amendment No. 1 moved by Shri Bachi Singh Rawat 'Bachda' to the vote of the House.
The amendment was put and negatived.[R54]
MR. DEPUTY-SPEAKER : The question is:

"That Clause 1, the Enacting Formula and the Tile be added to the Bill."

The motion was added

Clause 1, the Enacting Formula and the Long Title were added to the Bill.



SHRI SHARAD PAWAR: I beg to move:
"That the Bill be passed."

MR. DEPUTY-SPEAKER: The question is:
"That the Bill be passed."

The motion was adopted.



